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were previDUIly partaen In M"'llnl 
Aseney IIrlll Dr this Mills 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMED,: (a) 
Yes. Sir. 

(b) Yes. Sir. All .spects of the matter 
were enmined by the Company Law Board 
berore the matter was decided. 

(c) Yes, Sir. There are many companies 
of comparable si%e of the Rayal~seema 

Mills Limited, havinl Manalina Directors 
and also whole-time Directors who aro 
beina paid remuneration on the lamo 
pallero. 

(d) Durina the 5 years prior to the 
abolition of the Managinl Aaency System 
in this company on the 21st September, 
1967, the manailing Bgency firm. namely, 
the Rayalaseema Allencies, were drawinl 
remuneration on a sliding scale from 8% 
to 4% dependinl on the Det profits of the 
company and the actual amounu drawD by 
them year-wise as as indicated below: 

1963 Rs. 73,060 
1964 Rs. 56,720 

·1065 
·1966 

Nine month or 1967 

RI. 1,889 
Nil 

Rs. 6,704 

(·The Manalling Agentl were not entill-
ed to draw any minimum remunoration in 
case there was inadequacy of profits or Ion 
in any particular year. I 

As alainst this, the total mana.erial 
remunrration now sanctioned for the 
Managinl Director and the two Whole-
time Directors is only R,. 48,000/- per 
annum as alainst R •. 73.060 lind Rs. 56.720 
in 1963 and 1964 drawn by them when the 
company had adequate profits, 

(e) Yos, Sir. 

Imbutrllll EIIlat. 

3080. SHRI GADILINGANA GOWD: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
be pleased to state : 

(a) whetber various Statn have submitt-
ed tbelr detailed proposals in respect or 
the developtlllDt/_tabllsbmeDl or lDdUItrial 
",a", duriDf tbe Fourth Five Year ,Iaa ; 

(b) if so, the detaIls lhereor ; and 
(c) Ibe IIkoly expenditure 10 be incurred 

and It •• expeclod r.le of indullrial Irowlb 
to be achieved 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND COMPANY 
AFFAIRS (SHRI F. A. AHMBD): (a) 10 
(c). Exporl for Ihe Siaies or Madras and 
Wesl BeDlal, drart proposals ror Ibe Fourlb 
Five Year Plan havo been received from all 
the State Governments and UDioD Terr-
itories and a slatement showin. Ibo ouliMYI 
proposed by Ihem for industrial eslates 
(inclucdinl schemes for developed areal, 
etc.) under Ibe Fourth Plan is laid on t be 
Table of the House. [Plaud in Library. S •• 
No. LT-2483/681. In most casn, Ihe draft 
proposal do nol con lain detail. abolll Iho 
lIumber of eslates proposed to be set up, 
location, etc. However, Ihese proposals are 
now under consideration. 

ImPort or SIlYer Olllee Zinc BatterJ .. 

3081. SHRI GADILINGANA GOWD: 
Will the Mini.ter of COMMERCE be 
pleasod to state : 

la) whether it i. a fact that a larp 
quantity of silver Oxide zinc batteries i. 
imported from abroad; and 

(b) if so, the quantity Imporled durlnl 
the years I96S. 1966 and 1967 and tbe 
value Ihereof ? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF COMMERCe (SHRI 
MOHO SHAFI QUREHI): (a) and (b). 
Silver Oxide Zinc B.tleries are DOl sopartely 
cl"ssifted In the Indian Trade Classiflcallon 
or in the import Trade Control Schedule 
and as such the required informution is nol 
available. A statement indlcatln. Ihe 
quantlly and value of Dry Cell Primary 
batteries and WOl cell Primary batterl .. 
imported durin~ 1965-66 to 1967-68 i. laid 
on the Table of the House. [Pille" ,n 
Llbrar,. S~t No. LT-24114/68j. 

3082. SHRI GADILINGANA OOWDI 
Will the Minister or COMMERCB be 
pleased 10 Itat a : 

Ca) the presenl CODltilulion and penOIl-
",I or tbe ~II Inelia Kandioolll Board ; 




